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I request the Hon'ble Minister to
make a statement in the House and
also to take action against the con-
cerned officer for submitting to him
inaccurate information misleading the
House.”

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): Sir, I submit that the
reply given by me to Lok Sabha Un-
starred Question No, 4341 on 18-12-80
is neither inaccurate nor misleading as
stated by the Hon'ble Member. I
reiterate that there was no stoppage
of work by the Yardmen of the Bom-
bay Central Terminus on 14-11-80.
What had happened was that on
14-11-80 some members of an un-
recognised body calling itself Pash-
chim Railway Karmachari Parishad,
who were not on duty, wanted to see
the Divisional Railway Manager,
Bombay Central, but could not see
him because he was in a Union Meet-
ing. They then went to the Bombay
Central Yard to instigate the Yard
Staff to stop work. When Senior Di-
visional Operating Supdt., Bombay
Central came to know of this design
on the part of the workers of the
Pashchim Railway Karmachari Pari-
shad, he immediately rushed to the
Yard and explained to the staff on
duty that they should not be mislead
by the workers of an unrecognised
union as any stoppage of work would
result in “no work, no pay” in addi-
{ion to break in service. The Yard
<tafl therefore, remained on duty and
a: such there was no stoppage of
work. The reply given to part (a)
is, therefore, factually correct.

13.00 hrs.

There was no dislocation of train
services, However, Ahmedabad Pas-
senger train was delayed, not on ac-
count of any action by the Yard Staff,
but for replacement of some coaches
on rakes due to shortage of coaching
stock at the time.

In part (b) of the Question the
Hon'ble Member desired to know the
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causes of strike. Since there was no
strike, the reply had to be in the re-
gative, which is also factually correct.

In part (¢) of the Question the
Hon'ble Member wanted to know the
demands of the Yardmen and Gov-
ernment reaction thereto. Apparent-
ly this hag to be considered in the
context of parts (a) and (b) of the
Question and could not be considered
in isolation. There have, however,
been some grievances voiced by the
Yardmen from time to time which
have been dealt with in the PNM
meetings with the recognised Unions
as well as on their personal memo-
randa/representations. The Yardmen
had also gone to the Regional Labour
Commissioner some time in April 1980
and they had represented a number
of issues. These issues were generally
discussed in the Regional Labour
Commissioner's Court and the case
wag closed on 22-7-80 after the Re-
gional Labour Commissioner was
satisfied that adequate attention has
been paid to these issues by the rail-
way administration. These demands
were, however, not the subject matter
of the incident referred to in para
one above which occurred on 14-11-80
and obviously, therefore, the reply to
part (¢) of the Question had to be in
the negative.

I, therefore, submit that the infor-
mation given by me in reply to the
aforesaid Question was not inaccurate.

13.03 hrs.
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(i) COMPENSATION TO FARMERS FOR
DAMAGE TO CROPS BY HAIL-STORM 1IN
VARIOUS STATES
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{il) STEPsS TO IMPROVE WOURKING OF
SarFparsanc Hospitar, New DELHI

SHRI JAGDISH TYTLER (Delhi
Sadar): Under Rule 377, I am making
a statement,

Of late, the grievances of the emp-
loyees of the Safdarjang Hospital—be
they doctors, nurses or workers—have
resulted in the creation of such a bad
situation that this hospital seems to
be in trouble, unless timely and re-
medial action is taken by the Govern-
ment. The situation is deteriorating
day by day and the employees are
iikely to go on strike any time.
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There appears to be lot of irregula-
rities in the various spheres of admi-
nistration in the hospital. There have
been instances of bungling in pur-
chaseg of equipment and other essen-
tials. This mal-administration neces-
sitates the constitution of suitable
committee to look into the require-
ments of the hospital and its staff.

The canteen of this hospital is roof-
less. An overflowing and open sewer
rung through it, The walls are black
with dirt and smoke, The furniture
is broken and crockery  used is
cracked. The food which is served to
some 40,000 and odd patients, visitors
and staff is un-hygenic, unpalatable
and heavily priced. Patients suffering
from uclers, T. B, Cancer and other
infectioug diseases all eat here in the
canteen’s unhygenic plates and uten-
sils.

Besides, there are no sickroom faci-
litieg for the staff, and employees
have died of infection, radiation, T.B,,
and other diseases.

In the hospital campus, cases have
come to light of money being robbed,
women raped and drunken people
wandering in the wards. Poor patients
are asked to buy operation instrumentg
and costly drugs which the hospital is
supposed to provide. There are even
two types of services—A VIP service
and an ordinary one. The food trol-
leys carry two types of diet, one for
the general ward and the other for
VIPs,

This over-crowded hospital is in the
dire need of additional bed space, a
bigger casualty department and a vast
array of hospital accessories and
equipment,

Through this statement I draw the
attention of the Government to the
appalling state of affairg in the hospi-
tal and the urgent necessity of ap-
pointing a high-powered committee to
look into the misuse, neglect and un-
sanitary conditions which at present
are prevailing there.



